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SHRI GURUDAS DAS GUPTA:
I  would like the Government to
assure the House of a drastic change
and time-frame. How long will the
Government take to change the situ
ation? ___ {Interruptions) ...

SHRI P. K THUNGON: Whether it is a
self-made...

SHRI P. V. NARASIMHA RAO: There
are two words: drastic and time-frame,...
(Interruptions)

SHRI GURUDAS DAS GUPTA: I have
never used two words. It is drastic time-
frame...

SHRI P. V. NARASIMHA RAO: What is
it which is expected of me? Words will not
do. The point is you will have to go into the
details of each of these units,...

SHRI GURUDAS DAS GUPTA: How
long? Please assure us how much time it will
take.

SHRI P, V. NARASIMHA RAO: As long
as it is needed. You have already said that it
has been going on for a long time...

MR. CHAIRMAN: Hear him.

SHRI GURUDAS DAS GUPTA: Mr.
Prime Minister, how long will it take? The
situationbrooks no delay. Please assure us
how long...

SHRI P. V. NARASIMHA RAO: That is
what I am saying, Sir. For these matters there
can be no advance time-limit to be fixed. It
all depends on what happened in a particular
unit. Can be really bring it round, turn it
round? Is it a case where it cannot be turned
round?

[RAJYA SABHA]
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SHRI GURUDAS DAS GUPTA: You are
hinting the units will be closed down...

SHRI P. V. NARASIMHA RAO: No, I
would not guarantee anything about closing
down or not closing down. The only thing is
our effort will be that the public sector will
not be closed down as far as possible, but if
the public sector also does turn so sick,...

SHRI GURUDAS DAS GUPTA: I want
action. That is all philosophy, Mr. Prime
Minister.

SHRI P. V. NARASIMHA RAO: All right.
We will try our best not to close down the
public sector; to turn it round as far as
possible we will do our utmost.

Desalination plants in Andhra Pradesh

*62. DR. NARREDDY THULASI
REDDY: Will the PRIME MINISTER be
pleased to state:

(a) the number of desalination plants
which have been installed in Andhra Pradesh
for providing drinking water;

(b) the places where they are located;
and

(c) the number of those which are
in working condition?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHALI H. PATEL): (a) to (¢)
A statement is laid on the Table of the House.

Statement

In desalination plants have been providing drinking water in the installed, in Andhra

Pradesh for following villages: —

S.No. Narme of District

Name of the village

._2

3

1

1 West Godavari - . . R
2 West Godavari . .
3

. . Dibbalappallipalem

Chintarevu.
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1 2 3

4 Woest God.ava_ri_ T Mollaparru.
5 Woest Godavari Yetimondi.
6 E-st Godaivari Turupulanka.
7 East Godavari Gondi.,

8§ Guntur . - Gurunadhanagar.
9  Guntur . . Anandapuram,
10 Prakasam . « Govinivaripalem,
11 Prakasam » Ramachandra Nagar,

12 Krishna. . . Tallap.jem,
13 Krishna. - Muanginapudi.
13 Krishwa. Uilipalam,

So far, 11 plants have been commissioned
and are working. The plants at Gondi,
Ramachandra Nagar and Ullipalem are not
working.

DR. NARREDDY THULASI REDDY:
Sir, in Andhra Pradesh there are hundreds of
villages which are having the problem of
brackish water for drinking purposes. These
villages are spread throughout the State, but
they are more in the coastal districts,
especially East Godavari, West Goda-vari,
Krishna, Guntur and Prakasam. Sir, the
problem is most of the people do not know
the availability of the technology of this
desalination. Moreover, the State Government
as well as the Central Government are not at
all very serious about this problem. So I
wou]d like to know whether, a systematic
survey has been conducted for the
identification of these affected villages or not.
My second question in the same supple-
mentary is: Are you acting on getting some
reports, representations cr complaints from
the people? Are there satellite imageries for
these affected villages?
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DR. NARREDDY THULASI REDDY: My
second supplementary is that as per the data
available with you, apart from these 14
villages which you have mentioned in the
statement, how many villages are there in
Andhra Pradesh which are affected by this
brackish water problem? When are you going
to install the desalination plants in those vil-
lages? What is the cost of each plant which
can supply water for a population of five
thousand. Who will maintain these plants
after their installation? I would like to know
whether it is based on some reverse osmosis
principle or distillation principle or whether
there is any other principle.
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DR. NARREDDY THULASI
REDDY: According to the available data,
apart from these 14 villages, are there any
other villages?

THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAO): Sir, I can get the data
from the Government of Andhra Pradesh.
This is a well-known fact and everyone of us
who comes from the villages knows that most
of the villages, if not all, have some
brackishness in the water. In some cases we
get used to it. In some cases it is too brackish
and something needs to be done. In each of
these villages there is some source of sweet
potable water. If it is not there it has to be
given. Even when we sink a new well
brackish water might come So, it has become
a very big problem in the villages. It is there
in all the States/That is why a technology
mission has been started for this. They are
going into all these details. Quite a few
villages have been covered and I am told that
the cost of each of these distillation machines
is about Rs. 9 lakhs. You can imagine at the
rate of Rs. 9 lakhs per village how many
villages can be covered in the near future. We
will have to go in for certain research where
the cost comes down and perhaps something
needs to be done by the State Governments
also. Sir, this is a very elaborate programme. I
will personally look into it.

(RAJYA SABHA]

to Questions 16
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SHRI MOHD. KHALEELUR RAHMAN:
Sir, as per the statement desalination plants
have been installed in 14 villages in the State
of Andhra Pradesh, but only eleven plants
have been commissioned, I would like to ask
the honourable Minister when he is going to
install the remaining three plants.
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Violation of conditions of letter of Intent
by M/s. Pepsi Foods

*63. SHRI DIPEN GHOSH: Will the
Minister of FOOD  PROCESSING
INDUSTRIES be pleased to state:

(a) what action has been taken against
M/s. Pepsi Foods for violation of conditions
of Letter of Intent;

(b) whether inspite of violation of
conditions of Letter of intent that company is
still working; and

(c) what is the itemwise break up of the
exports of Rs. 9 62 crores as claimed by M/s.
Pepsi Foods?

THE MINISTER OF STATE (IN.
DEPARTMENT CHARGE) OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR
GOMANGO): (a) to (c) A statement is laid
on the Table of the House.

Statement

The Government has issued a show cause
notice to M/s. Pepsi Food Pvt. Ltd. for prima-
facie violation of the conditions stipulated in
the Letter of Intent with regard to the
production of soft drink concentrate. The
Company has contended that the turnover of
the Company includes all items sold by it.
This Ministry had taken a view that turnover
means only those items which are mentioned
in the Letter of Intent as under:

(a) Processed potato/grain foods

() Marine Products

{ii} Tea

{iit)y Rice

(iv} Cashew, pepper etc,.
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(b) Soft Drink Concentrates
(c) Processed fruitl Vegetable Products.

Since M/s. Pepsi Foods Pvt. Ltd. contend that
the matter involves legal interpretation of the
term "turnover of the Company for the year",
advise of the Ministry of Law has been
sought before taking further action.

Regarding the export obligation, this
Ministry's views on turn-over of the
Company were communicated to the
Company as well as the Ministry of
Commerce. The attention of the Chief
Controller, Imports and Exports was also
drawn by this Ministry about the fact that the
items exported by the Company were not
found to be the products of the units for
which Letter of Intent was granted.

The Office of Chief Controller of Imports
and Exports have issued a 'show cause notice'
to the Company. It is for the Chief Controller
of Imports and Exports in the Ministry of
Commerce to take further action in this
regard

The Company has set up three units for
which Letter of Intent was granted and are in
production. The question now is to decide the
further course of action for making the Com-
pany to fulfil its obligations. It is the intention
of the Government to make the Company
fulfil its obligations rather than cancel the
Letter of Intent.

The Company has given the breakup of the
exports for the year 1990-91 as under:—

Rs. 58-49 lakhs
Rs. 58-95 lakhs
Rs, 545-9%0 13khs
Rs. 298-9% lakhs

Rs. 962-33 1. khs




